
,Order dated 29/05/25
R/1 Colly

08

1

1 - 7

8 - 48

79

218



2

79

219



3
220



, Counter  Affidavit  and
Order dated 29/05/2025 is annexed hereto and marked

, Collectively.

4
221



5
222



6
223



7
224



8 -Annexure R/1-
225



28-05-2025

Chapra, Saran, Bihar

1 - 6

1

8 - 38

1 - 7

9
226



210 10
227



311 11 228



41212
229



513 13
230



61414 231



71515
232



-Annexure R/1-

8 -Annexure A-1616 233



917 17
234



1018
235



111919
236



1220
237



132121
238



142222
239



152323 240



162424 241



172525 242



182626
243



192727
244



2028
245



212929 246



2230
247



233131
248



2432 32
249



253333
250



263434
251



273535 252



2836 36
253



293737
254



3038
255



313939
256



3240
257



334141
258



344242
259



354343 260



364444
261



374545 262



3846 46
263



 
 

1 
 
 

Item No.4         Court No. 2 
 
  

BEFORE THE NATIONAL GREEN TRIBUNAL 
EASTERN ZONE BENCH, KOLKATA 

 
 (Through Physical Hearing with Hybrid Option) 

 

 

Original Application No. 18/2025/EZ  
(Earlier O.A. No. 1315/2024/PB) 

  

 Ramesh Prasad Singh                Applicant(s) 
 

Versus 

 
 

State of Bihar & Ors.                                          Respondent(s) 
 

Date of hearing: 29.05.2025 

 

 

 

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER 
HON'BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER  

    
 Applicant(s):  Mr. Upendra Yadav, Advocate for Applicant (in Virtual  

    Mode) 
 Respondent(s):  Mr. Surendra Kumar, Advocate for State of Bihar 

    Ms. Amrita Pandey, Advocate for BSPCB (in Virtual Mode)  

    Mr. Ashok Prasad, Advocate for CPCB (in Virtual Mode) 

    Mr. Indu Bhushan, Advocate a/w Mr. Ghanshyam   

    Pandey, Advocate (in Virtual Mode) for R-4  

 

ORDER 

 

1. Joint Committee was supposed to file inspection Report but only 

interim Report dated 27.12.2024 was filed along with the affidavit of 

District Magistrate, Chapra and no final Report has been filed.   

 

2. Learned Counsel appearing for respondent 1 i.e., District Magistrate, 

Chapra states that yesterday, Report has been filed but there are some 

defects which shows that District Magistrate, Chapra is very casual and 

negligent in complying with Tribunal’s order in submitting Report well in 

time.  

 

3. In the circumstances, we direct District Magistrate, Chapra to 

appear in person by virtual mode before Tribunal on the next date to 
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2 
 
 

explain as to why directions of Tribunal in submission of factual report 

have not been complied within the time provided in the order. 

 

4. List on 18.08.2025. 

 
 

Sudhir Agarwal, JM 

 
 
 

Dr. Arun Kumar Verma, EM 
 
 

 

 

 

 
 

 

 

 
May 29, 2025 
Original Application No. 18/2025/EZ  
(Earlier O.A. No. 1315/2024/PB) 
R 
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Mailbox of surendra_kr15@rediffmail.com

1 attachment(s) - IA_for_dispensing_with_personal_appearance_and_modification_in_OA_18_of_25.pdf (20.97MB)

Subject: OA/18/25
From: Surendra Kumar <surendra_kr15@rediffmail.com> on Thu, 14 Aug 2025 11:03:12

To: "amritalegal " <amritalegal@gmail.com>, "ghanshyamlegal " <ghanshyamlegal@gmail.com>

Respected all,
Please find attached herewith the copy of the Interlocutory Application along with all its annexures.

Regards
Surendra Kumar
          Advocate

8/14/25, 11:03 AM Welcome to Rediffmail NG: Inbox
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